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Item No. 30 

 
Master Guidelines on Anti Money Laundering/ Counter Financing of Terrorism 

(AML/CFT) 

 
1. The Authority, vide circulars dated February 07, 2013 and September 28, 2015 had issued 

Master Guidelines on AML/CFT for General insurers and Life insurers respectively. 

Multiple circulars have been issued by the Authority subsequently on the subject from 

time to time. 

 
2. In order to consolidate various circulars and enhance the scope of application of the 

guidelines for General and Health insurance business, it was envisaged to issue single 

Master Guidelines on AML/CFT for Life, General and Health insurers covering provisions 

of PML Act, Rules and other applicable norms, as amended from time to time.  

 
3. The draft Guidelines were placed before the Authority in 117th meeting held on 9th 

February 2022. In the Authority meeting, it was suggested that the draft needs to be 

modified and sent for circular resolution. The same was circulated on 15th Feb 2022. 

Subsequently, it was felt to seek public opinion on the proposals and accordingly draft 

guidelines were placed on the Authority’s website on 1st June 2022. In view of the same, 

the circular resolution dated 15th Feb 2022 may be treated as withdrawn.   

 
4. Based on the suggestions/comments received on the draft placed on the Authority’s 

website, the draft guidelines are revisited. The following notable changes were carried 

out: 

i) Reference to clauses of PML Act/Rule, RBI directions given instead of repeating 

verbatim. 

ii) Periodicity of conducting AML/CFT program review and compliance audit and risk 

assessment are not fixed but shall be based on risk exposure by the insurer. 

iii) Period for collecting KYC for existing customers linked to risk categorisation. 

iv) Reporting format revised and period of submission specified.  

v) Exemptions/Relaxations section removed.  

vi) Various Clauses rationalised to make the guidelines concise.  

 
5. The Master Guidelines on Anti Money Laundering/ Counter Financing at ‘Annexure – A’ 

may be issued. Based on the any future amendments to PML Act, Rules etc. and 

emerging business environment, the Guidelines may be updated from time to time with 

approval of Chairperson. 

 

Placed for the approval of the Authority  


